NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH

COURT-IV
5.1A 1131(MB)2024
IN
C.P. (IB)/137(MB)2020
CORAM:
MS. ANU JAGMOHAN SINGH SHRI KISHORE VEMULAPALLI
MEMBER (Technical) MEMBER (Judicial)

ORDER SHEET OF THE HEARING HELD ON 18.03.2024

Name of the Party: Canara Bank
Vs
Shah Group Builders Ltd

Section 7, 12(A) of Insolvency and Bankruptcy Code, 2016
ORDER

1. Mr. Viraj Parekh a/w Ms. Sunita Rawat, Ld. Counsel for the Financial
Creditor present. Adv. Pankti Nishar for the Corporate Debtor present. Mr.
Devarajan Raman, Resolution Professional present in person through VC.

IA-1131/2024

2. This is an Application filed u/s 12(A) by Canara Bank, Financial Creditor
seeking withdrawal of the Company Petition (IB) No. 137 of 2020.

3. The Applicant/Financial Creditor states that the Respondent/Corporate
Debtor approached for settlement and the same has been considered by
the Applicant/Financial Creditor vide its Sanction Letter dated
26.02.2024 as per the following terms and conditions:

4. Ld. counsel for the FC made a statement across the bar that Financial
Creditor will pay the entire fee of IRP.

5. After hearing the submissions and upon going through the averment made

in the applications, this bench allows the above application and the CIRP



order dated 03.01.2024 passed against the Corporate Debtor stands
withdrawn by relieving the Corporate Debtor from all the rigorous of
moratorium.

6. With the above observation, I.A. 1131/2024 along with C.P. (IB)-137 /2020

disposed of.

Sd/- Sd/-

ANU JAGMOHAN SINGH KISHORE VEMULAPALLI
Member (Technical) Member (Judicial)

/Dubey/



